- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL APPLICATION NO©.:837-0f 1993

! -

t

DATE- OF - ORDER: -5th - November; - 1996

BETWEEN:

1. R.Radhakrishna Murthy

2. A.Bujji Babu’ ‘ .. Applicants
1
H

AND

1. Union of India{represented by the
Director General, Telecom,
New Pelhi 110 QOl,

2. The Chief General Manager, Telecom,
A.P.Circle, Hyderabad,

3. The Sub Divisibnal Officer,
Telecom Sub Division,
- Chirala 523 115,
4. Thé.Assistant Engineer, External Phones,
Nellore 524 00Ql. .- Respondents
COUNSEL FOR THE APPLICANTS: SHRI J.V;LAKSHMANA RAQ

CQUNSEL FOR THE RESPONDENTS: SRI V.BHIMANNA, ADL.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

JUDGMENT
o '
ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Shri Yegender Singh for Shri J.V.Lakshmana
Rao, learned ¢ounsel for the applicants and Shri

V.Bhimanna, learned standing counsel for the respondents.
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2. The fact? of this case are as follows:-
|
i
[

There are two applicants in this OA. The first
| :

applicant was endaged as Casual Mazdoor by SDOT, Gudur on

7.7.81- and he wo&ked upto 29.6.82 for 362 days. He was
disengaged from 30.6.82 and after a lapse of 7 years, he

|
Chirala 1in Ongol% Division and he is still on the rolls.
| .

The claim of granting Temporary Status to the Casual Labour

,,,,,, ~ [ Y Y N

was introduced ﬁ%th effect from 1.10.89, As per that
! .
scheme, the app%icants who were having one year of

continuous servic:e as on 1.10.89 out of which they must

- have been engaged on the work for a period of 240 davys,

shall be granted ?emporary Status. As the lst applicant is
not fulfilling ‘ﬂhe above  said condition, he was -not
considered for grgnting Temporary Status. However, it 1is
stated in the re?ly statement that the case of the iét
applicant will belconsidered for grant of Témporary Status
in his turn on thg basis of his service from 14.5.90. In
view of the above submiséion, no direction is necessary for

grant of Temporarﬂ Status in the case of the lst appligant.
. ; Az

His case will be éonsidered when he fulfills theLEondition

in this connection. There is no need to give any direction

as the respondenté themselvés have conceded that his case

(KREN

will be considereg as and when the question of grant of
(N '
Temporary Status tF the l1lst applicant arises.

|
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3. The 2nd applicant was engaged as Casual Mazdoor in
April 1984 and there was uncondonable break in service from
1.8.84 to 31.3.86. As this was more than a year, the

respondents submit that this break cannot be condoned.

 However, he was reengaged with effect from 1.4.86 and he is

still on the rollsg. 1In terms of the scheme introduced with

affect__from 1.10.89, the 2nd applicant fulfills the
condition for grant of Temporary Status. Hence his case

should have been considered by now. In any case the
respondents submit that the question of granting Temporary

Status will be considered on the basis of his service from

Aot
1.4.86 in accordance with the relevant provisions, aad no
. (-

direction is necessary except directing the respondents to

_szexgent the decision in the case of the 2nd applicant. The

c;gé of the 2nd applicant for grant of Temporary Status
should be decided by R-2 within a period of three months
from the date of receipt of a copy of this order. The 2nd
applicant can submit a representation in regard to the
condonation of break in service whichtﬂééé be considered in

1 —

accordance with the rules.

5. The OA is disposed of as above. No costs.
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copy tote

1. The

2., The

3, . The

6. One
7. One

8, Cne

Rsm/-

Director Gereral, Telecom, Union of Indis, New Delhi.
Chief General Ménaqer, Telecom, A.P.Circle, Hyderab2d.
sub Divisional 0fficer, Telecom Sub Division, Chirala.
Assistant Engineer, External Phones, Nellore.

COpy to sri. J.vV.Lakshmana Rao, Advocate, CAT, Hvd.
copy to sri. v.phimanna, addl. CGsC, CAT, Hyd.

cony to Library, CAT, Hyd,

spare COpY.
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. 4
ays. From 30-6-82- onwards, -the Applicant was a¥sent and

g

lapse of 7 year::.,' he was acain engaged as casual mazdodr on

suon tinved and accordingly he wag not on the rolls., After a

+

14-5-90 by the SDOT, Chirala of Ongole Division and he 1s still

on the rolls, 7The Scheme of granting temporary status to the

caswal labourers has been introduced w.e.f, 1-10-89. Only .

those casual labourers who were currently employed as on 140-80

with one year continuous gervice, out of which they must have

been engaged on work for a period of 240 days, shall be granted

temporary stauus. The First Applicant was not currently

employed as oan 1-30-89 and there was no contingous one year

servica prior to 1-10-89, Due to thls reason, the

—_—

- T

question of

granting temporary status on the basis of the service rendered

by the 15t Applicant from 7=7-81 o 29-6-82': does not arise.

Apart from thisg reason, the service from 7-7-81 to 29-0-82 wa:

-
tad

randerd by the 1zt Applicant wfore he attained the age of

-

18 years, It was My service and will n

ot e counted, He will

be considered for grant of tomporary status in his turn on the

Msis of hisg service from.:!.dn-s-QO.___,

-~

B

4.- - The Secmd 'Appliceinfi wags engdgaed asttasvdlimzdoor fn«t i on

Nellore Division ifh Anril 1984 and there was break in service

from 1-€=84 to 31-3-86 at = stretch. He was re-engaged w.e.fo

L

1=~4-36 and still on the rolls. As per the prescrlbed procedure

as confirmed in C.G.M,Telecom. Hyderakbad letter No,TA/RE/20-13/12

R i P
dated 24~9-90 (_ TR

that for grant. of temporary status,

the caswal mazdsony should not have break in service for more

than one year which cannot ke condoned, His re-engagement from

1-4=86 wag therefore treatnd as fresh encagement as his previous
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